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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, 

EASTERN ZONE BENCH: KOLKATA 

                                IA No. ______________2024 

                      Original Application No. 122/2023/EZ 

 
In the matter of: 

Ajay Kumar Behera,  S/o Kishore Behera, aged about 24 years, At-

Mundaamba, Po- Jankia, Dist - Khurdha        …Applicant 

 

-Vrs.- 

 

1. State of Odisha represented by Chief Secretary, Government of 

Odisha, Lokseva Bhawan, Bhubaneswar, csori@nic.in 

2. Principal Secretary, Revenue and Dissaster Management 

Government of Odisha, Lokseva Bhawan, Bhubaneswar, 

revsec.od@nic.in 

3. Additional Chief Secretary Forest and Environment Dept Govt. of 

Odisha, Lokseva Bhawan, Bhubaneswar, fesec.or@nic.in 

4. Collector & Dist. Magistrate Khordha, AT/Po/Dist – Khurdha, dm-

khorrdha@nic.in 

5. Superintendent of Police Khordha, AT/Po/Dist – Khurdha, spkda.orpol@nic.in 

6. Divisional Forest Officer Khordha, AT/Po/Dist – Khurdha, 

dfokhordha@gmail.com 

7. Member Secretary Odisha State Pollution Control Board,A/118, Unit – VII, 

Nilakantha Nagar, Bhubaneswar, PIN-751012. member.secy@ospcboard.org 

8. Regional Officer State Pollution Control Board, Bhubaneswar. 

rospcb.bhubaneswar@ospcboard.org 

9. Member Secretary State Environment Impact Assessment Authority (SEIAA) 

Odisha Bhubaneswar, 5RF-2/1, Acharya Vihar, Unit -IX, Pin-751022. 

seiaaorissa@gmail.com 
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10. Director of Mines and Geology, Bhubigyan Bhawan, Bhubaneswar, Khordha, 

PIN- 751001. dirmines_odisha@rediffmail.com 

11. Prahallad Biswal, S/o Purna Chandra Biswal, At – Kaithapalla, Po- 

Biribadi, Dist- Khordha, State – Odisha, Lessee of Damanbhuin Laterite 

Stone Quarry 

12.Tahasildar, Tangi, At/Po/Ps- Tangi, Dist – Khurdha. tah.tangikh-

od@nic.in 

13. Deputy Director General of Forests (C) Ministry of Environment Forest and 

Climate Change, Integrated Regional Office (EZ), A/3, Chandrasekharpur, 

Bhubaneswar -751023.  roez.bsr-mef@nic.in                          

                                                                                       …Respondents 

 
Application for dispensing personal appearance of Respondent No. 13 

 

1. That the Applicant have filled the above Original Application alleging 

excess mining by the lease Holder/Respondent No. 13 of Stone quarry in Mouza 

– Damanabhuin, Tahasil – Tangi, and District- Khordha, Odisha and sought 

appropriate directions from the Hon’ble National Green Tribunal. 

2. That, on the last occasion i.e. on 12.02.2024 this matter was listed for 

hearing as Item No. 10. When the matter was called and taken up by the Hon’ble 

Bench, due to technical glitches and internet issue the Advocate of the 

Respondent 13 could not join the virtually.  

3.  That, due to the absence of the counsel for the Respondent 13, the Hon’ble 

Court has passed the following Order : 

xxxxxxxxxxxxxxxxxxxxxxxxxxxxxxxxxxx 

3. Mr. Akhanda, learned Counsel for Respondent No.13 is not present today when 

the case has been taken-up. 
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4. We, therefore, direct the Respondent No.13, Mr. Prahallad Biswal, to be present 

in person in Court on the next date of listing along with his counter-affidavit. 

5. A copy of this order shall be served upon the Respondent No.13, Mr. Prahallad 

Biswal, through the Office of the Collector & District Magistrate, Khurdha, 

Respondent No.4. 

6. List on 01.03.2024. 

xxxxxxxxxxxxxxxxxxxxxxxxxxxxxxxxxxxxxxx 

4. That, due to technical fault on part of the counsel of the Respondent 

No.13, he could not able to join the Virtual hearing and could not present while 

matter is taken up. 

5.  That, the absence of the counsel of the Respondent No.13 is is neither 

intentional nor deliberate but due to the above said reason. 

6. That, in the meanwhile the counter affidavit has been filed, therefore the 

personal appearance of the Respondent No 13 may not be that essential and can 

be dispensed with. 

It is, therefore, prayed that the Respondent may be dispensed with his 

personal appearance in the matter. 

PRAYER 
In the view of the above circumstances the Respondent Prays before Hon’ble 

Tribunal to allow the IA for dispense with his personal appearance. 

 
CUTTACK  By the Respondent -13 through Counsel 
 
DATE:- 21/02/2024 

      
Akhand, Advocate  

      B.C.E. No.O-269/2023.   Ph:7008816891 
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5 Annexure - A
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